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Per. Justice (Dr.) Satish Chandra :- 

 
 

 Shri Kartik Kurmy, learned Counsel submits that the main 

appellant in this bunch of appeals is M/s Salasar Steel. Present 

appellants being the co-noticees were imposed with penalty 

under Rule 26 of Central Excise Rules, 2002. 

 
2. The learned Counsel further submits that the case of M/s 

Salasar Steel is still pending before the Hon’ble Chhattisgarh High 

Court (Writ Petition Tax No. 0000064/2012). Thus, the matter is 

sub-judice.  

 
3. In view of above, the liberty is granted to the present co-

noticees to come again after having the final verdict from the 

Hon’ble High Court in the case of M/s Salasar Steel (supra), 

within the prescribed time, if advised so.  

 

4. With the aforesaid liberty all the appeals are disposed of.  

 

 (Order dictated and pronounced in the open court.) 
 

 

 

 

   (Justice Dr. Satish Chandra) 

       President  

 

 

       

  (B. Ravichandran) 

      Member (Technical) 
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